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New Delhi, This the 22.ADay of November 1994
b
Hon'ble Shri P,T,Thiruvengadam,Member(h)
Anagnd Prakash Quanango
Assistant Controller of Stores(Retd)
COFMOW, Tilak Bridge, New DCelhi
Resident of C-¢&/80, Lawrence Road
Keshav Puram, Delhi 110035, essApplicant
(Through Shri M L Sharme, Acdvocate)
Versus
; 5% Union of India through
" General Manager
Northern Railway Headquarter
Baroda House: New Delhi,
p 3 Chief Personnel Officer
Northern Railway
Baroda House, Ney Delhi,
3. Chief Acdministrative Ufficer
Central Orgenisation for
Modernisation ofWorkshop
Indian Railuyays, Tilak Marg
Ney Delhi,
««:Respondents
By Circulstion
0 RD ER
Hon'ble Shri P,T,Thiruvengacam,Member(A)
This review application has been filed for
reviewing the decision in OR 2234/93 decided on
. 30,9,94, The prayer made in this RA is for a

direction to the respondents for fixing the pay
of the applicant as ACOS at Rs,2825/~ as on
21.,11.90,
i The Dﬁ had been filed anc¢ in the prayer for
relief the following was praye d:-
(i) To quash the Annexure A-1 and A-2.
(ii) To direct the respondent to fix the pay
of the anplicant €@ Rs,2900/= p.m, aﬁd re-

calculate the pensicnary benefits or
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- to fix the pay of the applicant after allowing
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https://PDFReplacer.com stepping up of this pay vis-s-vis his junier
b Satinder Pal Singh and re-calculats his
pensisnary benefits,
Dr altsrnatively
te direst the resrnondents te pay the pensisnary
bonefits te the applicant en the basis of 10
months pay fermulae en last pay.
(ii#i) te direct the respendents te arrange the
differsnce due te the applicant and pay
acesrdingly efter granting(i) and (ii) edeve,
(iv) te pass such ether and further erders as
deemed fit and preper,
, At the time of arguments, the learned seunsel far
the respendents pointed sut that the applisant had
been fimed at Rs,2525 plus Rs,150 as persenal pay
with sffect frem 21.11.90 and at Rs,2600/= plus
Rs.75 persenal pay with effect frem 1,191,971 as
per Annexure R=2, based en relevant instructiens
dated 31,12,85(Annexure R-1). Annexure R-2 yas
issusd in medificatien ef the wearlier fixatien
vide Annexure A2 ts the OA, The learned counsel -
for the applicant Shri R K Kamal whe argued the
case did net raise ebjectiens te this fixatien
and hence in the eral erder it has been recerded
that "thase fIxttlanslaro not disputed”, There
was alse ne necessity te go ints Annexure A1 te
the OA, whieh semmunicatien tee dealt with fixatien
of the pay.
3o As regards the secend relief, eone of the
alternative prayers wes fer a directien te the
respondents te pay the pensienary benefits en
the basis ef 10 menths pay determined sn last pay
drawun, It waes menticned by Shri R K Kamal, the
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case that the spplicant had net been settled on

&é# the basis ef the pay actuslly drsun by him. Hence
1-03,



This document is processed by PDF Replacer Free version. If yousBait to remove this text, please upgrade to PDF Replacey )39\
hmmWPDFqumifmn it has been recerded in the erder "the limited issye
en which the relief is seught" is with regare te
the payment of pensien., After discussing the peints
raised, enly admissibility ef persenal pay fer
pensien purpeses has been left te be decided by
the respendents whe were given spescific directiens
in this regard, Thus, it is inapprepriate te
re-agitate the issue regarding fixatien/payment of
pensien by filing a R-vﬁou Petitien and that tee
By a ceunsel ether than the ene uhe argued the case
and whe was present during eral dictatien ef the

final erder,

1N In the circumstances, the RA is dismissed as

-

totally mis-conceived, Neo costs are being impesed

since the RA has bheen disposed of by circulatien,

-

(P. T. THIRUVENGADAM )
Member(A)
22-11=94
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